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“That clause 7 stand part of the
Bill”

The motion was adopted.
Clause 7 was added to the Bill.

. The Schedule was added to the
Bill.

Clause- 1 The Enactiong Formula
and the Tiile were added to the Bill.

SHRI R. VENKATARAMAN:
Sir, I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question: is:

“That the Bill be passed.”
The motion was adopted.

15.54 hrs.

PLANTATION LABOUR
(AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SIN-
HA): I beg to move*:

“That the Bill further to amend
the Plantations Labour Act, 1951,
as passed by Rajya Sabha, be taken
into consideration.”

The plantations Labour Act pro-
vides for the welfare of labour and
regulates the conditions of work in
the plantations. The Act deals with—
(i) health and welfare, (ii) hours of
work, rest intervals, etc. (iii) employ-
ment of children and young persons,
and (iv) leave with wages.

The Plantations Labour (Amend-
ment) Bill, 1973 was introduced ‘n
Rajya Sabha in 1973. The Bill was
referred to Joint Select Committee of
Parliament. The Committee sub-
mitted jts recommendations on 3rd
March, 1975.
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The main-objectives of the Amend--
ment Bill are to extend the befidfits.
of the welfare provisions to a larger-
number of workers, to provide for
compulsory registration of planta-
tions and reduction of weekly hours
of work for adults and children. The
Bill also sceks to provide for the
first time, compensation in the case:
of death or injury to a worker or a.
member of his family as a result of
the collapse of the house pro-
vided to him by the employer.

The Act as it exists, applies to
tea, coffee, rubber and cincohona
plantations measuring 10.117 hec-
tares or more and in which 30 or
more persons are employed. The:
Amendment Bill seeks to make the
Act applicable to plantations measu-
ring S hectares and in which 15 or
more persons are employed, Workers
drawing a monthly wage of Rs. 750/--
covered as against
those drawing Rs. 300/- at present.
Employers are now required to pro-
vide housing accommodation not only"
for workers and their families resi-
ding in the plantations, but also for
those residing outside if they have pat
in six months of continuous service
and express a desire in writing to
reside in the plantations, The working
hours for adults are also proposed to
be reduced from 54 hours a week to-
48 hours and in the case of adoles-
cent or child worker from 40 to 27
hours a week., The Bill provides for
the first time for the payment of
overtime wages for doing work be-
yond prescribed hours. The Bill also
seeks to require the courts to speci-
fy the period by which the employers
would be required to rectify breaches.
of laws and rules. With a view to
ensure effective implementation of the-
provisions of the Act, the Bill seeks
to provide for a compulsory imprison- -
ment upto six months and fine upto
Rs. 300/- fer every day in cases of
non-compliance of such orders of the:
court.

*Moved with the recommendation of the President.
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15°56 hrs.
[SHRI CHINTAMANI PANI-
GRAHI. in the Chair], .

Government have accepted all the
recommendations of the Joint Com-
mittee of Parliament except the one
for extendng the Act to new species
of plantations, namely, cetronella
grass, cardamom, areceanut, medicin-
al herbs, banana, apple, pine apple,
cashewnut, clive, cocoa or coconut.
Government has accepted this recom-
mendation in' the case of cardamom
plantations only as these plantations
which are located in the States of
Kamataka, Kerala and Tamil Nadu of
fairly good size and well demarca-
ted. The recommendation to extend
the Act to the other plantations hLas
not been accepted because of the scat-
tered nature of these plantations and
consequent problems of implementa-
tion, Government has improved upon
the recommendation of the Com-
mittee regarding payment of compen-
sation in the case of death or injury
due to the collapse of the house pro-
vided by the management to the
worker. The Committee had recom-
mended compensation  upto  Rs.
14,000/- and -Rs. 20,000/- in the casc
of death and in the case of injury
respectively against Rs, 10,000/- and
Rs. 14,000/- in the original Amend-
ment Bill. As ncither the Amendment
Bill nor thc Joint Committee related
the compensation payable to monthly
wages of the workmen nor did thcy
provide separately for total disable-
ment and temporary disablement, the
Government has decided to amend
the provisions to provide for payment
of compensation as per provisions in
the Workmen’s Compensation Act,
1923 j.e., upto Rs. 24,000/- in the
case of death and upto Rs. 33,600/-
in the casc of disablement.

It is unfortunate that this Amend-
ment Bill for the welfare of plantation
workers has been pending for the
last 8 years, The Bil] was passed by
Rajya Sabha on 3-9-1981. In view
of the additional benefits and welfare
measures that will accrue to a iarge
number of workers through this

(Amdt.) Bill 374

proposed legislation, I hope the
House will pass the Bill as passed by
the Rajya Sabha, unanimously.

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Plantations Labour Act, 1951,
as passed by Rajya Sabha, be taken.
into consideration.”

Shri Ananda Pathak.

SHRI ANANDA PATHAK
(Darjeeling) : Sir, I rise to welcome
the Bill because this is aimed at remo-.
ving somz of the shortcomings in the
principal Act, though it is still uncom-
prehensive, belated and half-hearted.

It is a pity that the Government
took more than six years to make up-
their mind and bring this Bill before.
the House after receiving the Report
of the Joint Committee on 3rd March,
1981. {2

After years of ruthless exploitation
by the British and Indian planters,
after shedding gallons of tears and
blood, after years of struggle, the
Plantation Workers got the planta-
tion Labour Act in the year 1951
which was the first legislation to regu-
late their service conditions and pro-
vide some amenities.

16 hrs.

Sir, hithertofore, there was no law,
no rules and regulations for provid-.
ing even the bare necessity of life ta
thc workers like drinking water,
housing accommodation and medical
facilities. The whims and passions
of both the British and Indian plan-
ters was the unwritten law for re-
gulating the way of life and service
conditions of the plantation workers.
They had no civil liberty, no trade
union right and they were not allow-
ed to meet and mix with the people
outside the plantation. The relatives
of the plantation workers were not
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. allowed to enter into the Estate and
meet their nears and dears. A reign
of terror was let loose by the plant-
ers. They were like supreme Gods
in their Estates.

Usnfortunately, Sir, this sorry state
+ of affairs even continued after In-
dependence and even after enactment
of the Plantation Labour Act in 19.1.
At the behest of the powerful plan-
ters this Act was not enforced and
it was kept in abeyance for a long
time. To counter the welfare measu-
res in. this Act, the planters raised
hue and cry of crisis in the tea indus-
try in the year 1952 and resorted to
wage cut, increase in the rate of
concessional ration, increased the
work load and closed down some of
the tea gardens. Sir, as soon as the
planters were able to achieve their
desired goal and wrested morc con-
cessions from Government and dc-
prived the workers of their legitimate
rights and hard won achievements
there was an unprecedented boom in
the tea industry in the year 1954 and
onwards. Prices were jumped up
both in the domestic and foreign
markets. Profits and percentage of
dividends were tremendously increa-
sed. Thus the planters once- again car-
ned a fabulous profit at the cost of
the workers.

Sir, in this way they earned crores
and crores of rupees for years toge-
ther but they never cared to plough
back the profits for the development
of the tea industry and for the wel-
fare of the workers.

Sir, in this background the tea
earden workers in Darjeeling and
Jalpaiguri districts of West Bengal
launched their first united struggle
and . the historical strike in the year
1955 for imolementation of Planta-
tion Labour Act, introduction nf Pro-
vident Fynd scheme. granting
honus . and- restoration of wage-cut.

" The strike comtinued for 15 davs. The
nolice. resorted-to_firing and killeA 50
* . ~cent tea garden workers. Those
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who were killed in this firing were
honoured as the martyrs of the work-
ing class. Similarly, the plantation
workers in Assam, Kerala, Trivan-
drum and other places launched move-
ments in different forms to achieve
the above-mentioned demands.

Sir, it wag only then that the Gov-
ernment issued notification to enforce
some of the provisions of the Plan-
tation Labour Act in the year 1956.
But many of the provisions were not
enforced and implemented even.
then, So, the workers in tea, coffee,
rubber and other plantations continu-
ed their movement for the implemen-
tation of all the welfare measures
and removing the deficiencies in the
Act.  Ultimately the Government
introduced the Plantation Labour
Amending Bill in the Sabha on the
6th March, 1973. Thereafter, the Bill
was referred to the Joint Committee
which submitted its report. I have
already said about this; the hon.
Minister  also has said about this.
There is thercfore no nced for me to
repeat the same. But, Sir, the Gov-
crnment failed to set right the defi-
ciency in respect of the various pro-
visions of the Act, cspecially in res-
pect of Medical Facility, in the
Amending Bill, Now, Sir, taking ad-
vantage of the deficiency in the prin-
cipal Act, what happened was that
these tea garden managements and
other managements in other planta-
tions also, took full advantace of
the opportunity to- completely evade
their obligations in respect of provi-
sion of medical facilities to the work-
ers. You will be surprised to know
that even now, in the remotest areas
in plantation areas, no facilities are
provided to the workers. As trade
union workers we know these things;
we go to the various areas. These
manaeements only cheat the workers;
thev keep red-colour water in some
hottles, ordinarv water in some bot-
tles, some Aspros and so on' as ¥
these wnln‘lrl be the panacea for all
ailments? 'This is what we see and this
sort of thing is sti') being continued.
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I wish to submit that these provi-
sions regarding Medical Facilities
should be made more stringent but
1 -am sorry to say that nothing of that
kind has been done in this Amending
B,

_Similarly, I am very sorry to find

that he provision of ‘8 per cent of
pucca houses for the plantation labour
(as provided in the Act itself) has
not been implemented in full. Sir, the
enactment of the Plantation Labour
Act was done in the year 1951. 30
years have passed. Even 50 per cent
of the houses of labourers has not
been made pucca. We find that work-
ers in variods plantations and in tea
industry live in hovel-type of mud
houses and that.is why the Joint Com-
mittee was constrained to make some
very important observations, 1 quote
what they said:

“The Committee, during their
tours . to the plantation arcas also
observcd that in  many gardens,
cven the barest minimum facilities
such as arrangement’ for the sup-
ply of wholesome drinking waicr,
latrines and urinals, provisions of
qualificd doctors and medicines, had
nct been provided  though these
amenities were required to be sup-
plied by thc employers under the
Act.”

Then, again, Sir, I quote again
from what they had to say on Hous-
ing, I quote from the Report of the
Joint Committee:

“Acccriding to  the provisions
containcd in  Section 15 of the
Plantations Labour Act, 1951, an
employer is required to provide
housine uaccommodation to every
worker and hig family, residing in
the plasiations. Government also
provide loan and subsidy for the
construction of these houses. Even
then, the progress of construction
of houses in the Plantations has
Been very unsatisfactory, and, in
fact, the rate of construction of
howses has gradually declined. The
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position has not improved even by
the prosecution of the employers as
there is a lack of desire on their part
to take up the responsibility of con-
structing houses.™

So, this is the sorry state of affairs.
This is not my version; but it 15 tne
version of the Joint Committee itself.

When the managements and own-
ers of these tea gardens and planta-
tions came to know that the Joint
Committee is going to recommend for
giving more facilities to plantation la-
bourers, when they found the Joint
Committee touring the various places,-
they started fragmenting their Esta-
tes with a view to avoid their obliga-
tions provided under the Act. With
that aim in view, they started frag-
menting and bifurcating the Estates,
to make it smaller and smaller, so
that they nced mot implement all these
provisions.

I am glad that Government has
come forward for reducing the area.
Bui, that is not sufficient, because,
they go on fragmenting. Therefore,
I have given my Amendment to re-
duce it to 2.5 acres, I hope that the
hon, Minister wil] accept my amend-
ment because it is an improvement
in this respect. Afier all, it is a Wel-
farc State. Welfare measures and
ameniics o the workers have got to
be provided. Therefore, 1 do [eel that
there should be no particular diffi-
culty for the Government to reduce
these zreas. Because, the number of
workers may be 4, or S or 6 or 7,
whatever it js, they arc doing hard
labour, they arec working hard to give
profit to the employers. Therefore,
it is my request that Government
shonld accept my amendment in this
regard.

Sir, you will find that the employ-
ers reaped fabulous profits out of
the sweat and blood of the workers
for years together, but they did not
plough back the money for the pre-
servation, upliftment and develop-
ment of the industry. They diverted
th¢ Fund to other channels. They
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failed to carry out the replantation
programme. Even fiow you will find
.that there are tea bushes older than
80, 90, 100 years in age. That is why
Jmany of the tea plantations have be-
come sick, though there js no dearth
+f demand of Indian teca, ooffce
and other commodities in the domes-
tic as well as in the foreign markets.
The greedy management is making
prefit and is  diverting it to other
.chaunels and is depriving the work-
ers and the industry of its due share.
This is a sorry state of affairs.

These unscrupulous employers are
inflicting injury to such a vital indus-
try which is providing employment
to more than two million workers
.and which is earning Rs. 500 cro-
-res of much needed foreign exchange
for our country every year. It will be
bringing in another crore of rupees to
the Government exchequer through
duties and taxes. But they do not pro-
vide the barest necessity to the work-
ers and violate the law with impunity.

I, therefore, plead that this vital
plantation industry should be nationa-
lised in the larger interest of the coun-
try and in the interest of the workers
and ip the interest of the industry it-
self. Pending its total nationalisation,
I demand that at least at the moment
the tea trade which is monopolised by
big houses like Brook Bond and
others should be nationalised and the
small growers, small  producers
should be financed and otherwise
‘helped.

We will discuss thig aspect of the
problem at appropriate time, So, I
restrict myself to matters pertaining
to the amendment of the Plantation
Labour Act.

Though 1 have given eighteen
-amendments, yet I am not going to
elaborate on all the amendments
here. I would only emphasise on some
-of the very pertinent and important
points. .1 would fervently appeal to
the Hon. Minister to kindly accept
“them in the larger interest of the ne-
-glected section of our working class.
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Now I come to my amendments.

Regarding application of the Act, I
have proposed to reduce its area to
2.5 hectares with five or more work-
ers in employment. -

I want that the scope of the Act
should be enlarged to other planta-
tions also and I have given my
amendment to that effect, ILO has
defined plantations to include any ac-
tivity having regularly emplo hir-
ed worker, whether it is situated in
tropical or sub-tropical region and
which is mainly concerned with the
cultivation or production for com-
mercial purpose, E.G. Coffee, tea,
sugar-cane, ground-nut, cotton, toba-
cco, fibre, jute, pineapple etc. That is
mainly to emphasise the point of my
amendment  which I am  giving.

Thirdly, I propose to bring in the
employees drawing Rs. 1,500/- basic
salary excluding their fringe benefits
like complimentary tea etc. to take it
as basic.

I hone in view of the spiralling pri-
ces and rrvised pay scales, the Gov-
ernment would have no difficulty to
accept it.

Regarding provision of creches, I
suggest that whatever be the number
of working women, this provision
should be there, Instead of 50 women,
I propose even if 5 women workers
working as hired labour are there,
the creches should be provided there.

Now, regarding the compensation
for the death or injury caused by the
coilapse of the-House. There also
I have submitted my amendment
that the provision which is there in
the Amendment given by the Hon.
Minister should not be there, because
when the collapse is not solely or
directly attributable to the fault on
the part of the occupant of the house,
or to natural calamity, the employers
will give flimsy reasons to sav that
you have done this or they will give
excuseg if these words are  kept:
Therefore, I request the Minister to
omit it so that the aggrieved work-
ers may get compensation, :
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The time for claiming compensa-
tion has been given six months.
When our Hon. Minister has already
stated that we will follow the pro-
cedure as laid down in the Worke
men’s Compensation Act, I find that
the time for claiming, what is one
year, and that it is stated that if the
worker could not file his or her case
within one year, another one year has
been gjven. Therefore, when we are
following the procedure in respect of
the amount and everything, then why
not for this period also we adopt
that provision. I hope the Minister
will consider and accept it.

With these words, I support the
Bill

SHRI B. K. NAIR (Quilon). I
thank you for the opportunity to
.takc_ part in the debate relating to the
section of the pecople who have been
neglected in our country. Plantation
in India extends to about twelve and
a half lakhs of acres covering crops
like tea, rubber cardamom and coffee.
While welcoming the provision of the
Amernding Bill. 1 take it only as a
token of the Hon'ble Minister’s great
sympathy for ' these down-trodden
people. I feel confident that in the
days to come she will further extend
her sympathy so as to provide for a
further amendment and bring in a
comprehensive Bill to cover whatever
aspects are left out.

From my own experience, I sug-
gest certain points to be considered.

This original Plantation Labour
Act, ag it was first conceived, suf-

fered from some sort of conceptual’

dificiency in the sensc the definition
. is based on the plantations being con-
ceived as units comprising a minimum
of - twentyfive acres and employing
thirty workmen, This equation bet-
ween 25 acres and 30 workmen can
subsist only in the case of tea, where-
ag in the case of rubber, for employ-
ing .30 workmen, you will require
150 acres; for cardamom, it may be
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about 40 acres, for coffee, it may be
about 75 acres.

It is clear that while drafting the
original Bill, the people .who were
responsible, took into account the
conditions of plantation - in Assam
and Bengal; they did not take into
account the conditions that exist in
an idea] plantation State like Kerala
where we grow all the various other
crops, We have got rubber in abun-
dance; about 90 per cent of the rubber
is grown in Kerala; and we are grow-
ing about 75 per cent of the carda-
mom. We rogw coffee and about
70,000 acres of tea. So far all these
multifarious crops the idea] condi-
tions exist in Kerala. These factors
were not taken into account by the
persons who have drafted the origi-
nal Bill; and we are still carrying on
the burden, The deficiency of the
Act have to be got to be. rectified.

Even now the plantation industry
as a whole, in the thousands of units
which are growing these crops em-
ploying about more than 12 lakh of
workers, not even 30 per cent of
them have been covered by this legis-
lation however ambigious its scope
might have becn.

Whether it is a question of rubber
or cardamom, to qualify for being
included as a plantation under the
definition of thc plantation, the units
have to be so big that they cannot
have any comparison whatsover with
the tea growing units,

I fee] that the hon, Minister will
be ready to consider this suggestion
that there should be no relationship
whatsoever to the size of a unit; it
should be related only to the num-
ber of workmen. What is the diffe-
rence between a workman employed
in 100 acres estate and another in 2
acres estate? Both are working un-
der the same conditions. As far as
the product is concerned, it is also
sold in the same market. As - far
as taxation is concerned, it is alsé
similar; So also is the matter of ‘coo



383 Plantation Labour

[Shri B. K, Nair].

cessions. The product and the pro-
ducers get the same treatment, whe-
ther nt is from the Government
or from the mbirket. The werker
‘lone has to suffer because he just
‘happens to be employed in a estate
under smaller acreage, Another thing
is that a plantation is not bound by
four walls. There is no fixity about
fts size. It can be cut into pieces by
a partition at any time. A plantation
of 100 acres can be cut into 10 pie-
ces depending upon the owner’s will.
He can divide it among his sons
or the dependants. There may be an
artificial sale. Even the present Bill
provides for it.

Once a plantation is registered the
employees are entitled to get certain
-benefits under this Biil. But a regis-
tered plantation can be deregistered
it the registering authority is satisfied
that the conditions of registraiion do
not gny longer apply. What does it
mean? What happens to the bencfits
of the workmen who are employead
there so far on thc plantation being
deregistered? Suppose as a result of
actoal partition or an artificial parti-
tion, a unit is divided into 3-4 units
and the units go out of registration.
What happens to the bencfit of the
workmen? Are thcy liable to be ex-
pelled from their homes and depri-
ved of all the benefits that are gua-
ranteed by the law? Overtime wages
are given to thc workmen employed
on the registered plantation, That is
provided by this law. When they go
out of registration, thc planters cscape
their obligation owed under the law.
There is no protection to the worker
and there is no bar on registration
being cancelled or units going out of
Tegistration.

In Kerala, when this mischief was
brought to the notice of the Govern-
ment, they provided in the rule that
deregistration or any division of the
estate taking place after a particular
ddte will not apply, will not result in
Jots of the benefits enjoyed by the
workinen till then, So, the workers
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continue to enjoy their benefits even
after ‘a unjt goes out of registration,

goes out of the definition of planta-
tion by reducing the size. That mis-
chief is required to be got over. Be-
cause of high winds, the trees may
fall. And because of natura] calami-,
ties, houses may also fall. But are the
workers employed in small plantations
not exposed to the same calamities?
There should be pucca houses and

they are not supposed to collapse.
This is not a widespread calamity as,

for example, snake bite and other

things. Nevertheless, it has to be
provided for. But it is only one of the

types of incidents that the workers.
may have to suffer.

The original Act was conceived to
provide for a paradise within the es-
tate, Every facility was to be provided
there like school, medical aid, hospi-
tals, eleciricity, drinking water, hous-
ing, recreation clubs, creche, etc, It
cau be said that the Central Govern-
ment was trying to escape from its
own responsibilities by  passing on
these burdens to the planters, But
how did they react? They just refused
to implement the law and to provide
the facilities. The State is interested
only in collecting taxes, Becaus¢ ol
the rise in the ratc of taxation, huge
amounts are collected ag taxeg from
thc planters, 1f the planters spend
moncy ou providing facilities and
amenitics and if the conditions arc
improved, then there will not be much
scope for taxation. So much taxes are
collected by thc Government. But
what do thgy give to the workman?
Nothing, no hospital, no obligation
to provide school, not even lighting.
The State hag completely absolved
itself of this obligation by saying that
this is the job of the planters. Why
should this responsibility be passed
on to the planters? The State has to
bear the responsibility of setting up
schools, hospitals and to provide
other amenities which other citizens
are entitled to get. Why should plan-
tation workers be treated as second
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clags citizens? They are producing
crores of rupees worth tea, rubber,
cardamom and coffee. At the cost of
the workman, why should the State
collect taxes?

Implementation is just impossible.
We must have half-a-dozen inspec-
tors in a whole of the State. WK:\:
does the Inspector go and stay? How
will he go? He does not have any
amenity, no vehicle, nothing of that
sort. In practice, it is only a pompous
piece of legislation.

What about housing? We provided
in the Act that housing to all will be
provided in 12 years_that is, 8 per
cent per year, How many 12 years
have passed since then? The planters
say that they have got no funds to
construct houses. When they provide
money in the budget, they say that
cement is not available or the plan to
be provided by the Inspector is just
not ready. All these excuses are given.
Then there is also delay in framing
the plan, Even a_housing plan takes
so many years to be framed. So, we
should not be allowed to continue
living in this sort of a paradise hoping
that things will improve by the
mere passing of a legislation.

I will tell you one of the dangers
that this may result jn. Without in-
curring any expenditure, the plan-
terg will say we have provided hou-
ses and water. So, without imple-
menting any of the objectives of this
legislation, they will claim all the
benefits one to them they will add it
to the cost of production, without
incurring an expenditure of even a
single paisa, Therefore, this enact-
ment only helps the planters to escape
taxation, while putting up the cost of
production, apart from escaping

. their social obligations.

Further, there should be no limit

of acreage for the implementation of

tlis legislation. For example, in the
case of shops and establishments
there is no limitation of numbers for
the implementation of the legislation.

2973 LS—13.
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Sin_xilgrly, workman employed in the
units producing coffee, tea, rubber
ti:c@ cardamom should be entitled to
minimum benefits, like drinking
water. Suppose a plantation is oaly
of ten acres, even then the workers
have to work in the open sun for
hours together. So, there should be
iprovision of drinking water.

The Kerala State Government had
set up a Committee to go into the
question of welfare and amenities of
workers and it has submitted a report.
When Shri Ravindra Varma was the
Labour Minister, I requested him to
go into this report and then come
forward with a model legislation; but
that was not done. So, even now
I would make an appeal to the hon.
Minister, while giving my full support
to the Bill, which is about to be
passed, let the entire question be
examined once again from the point
of view of alleviating the suffering of
the poor and backward people who
are engaged in this industry. Let us
find a way out to help them.

The question of welfare of the
workers should not be left entirely
in the hands of the inspectors. After
all, there are commodity boards, like
the Rubber Board, Tea Board, Coffce
Board, Cardamom Board and so on.
They collect cess on production of
these commodities. The Acts deal-
ing with them provide for the inclu-
sion of labour representatives in those
Committees. Even though the wel-
fare of labour is very much within
the scope of the activities of these
Boards, it is not being taken up se-
riously. They ‘just provide some sti-
pend to students in some cases. If
necessary, Government should raise
the rate of cess, but the Boards
should be asked to take up labour
welfare activities much more serious-
ly and earnestly.

These planters, even the small
ones, have to cogpie to the Board one
day or the other, because of the faci-
lities which the Boards provide to
them like supply of fertilizers, insec-
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ticides etc, at conmcessional rates, So
far as the Coffee Board is concerned,
it looks after the marketing also. The
Boards are all pervasive. Let us
bring the Boards into the picture in
regard to the implementation of
labour welfare measures, rather than
leaving then completely to the ins-
pectors. The Boards should be
charged with the responsibility of
looking after the welfare activities.

The other day I attended a meet-
ing of the Rubber Board, where 1
made one suggestion. Instead of de-
pending upon the planters to provide
hospitals, let the Rubber Board build
two or three hospitals in the region
which can give preferential treatmept
to the employees of the Rubber plan-
tations, They can build housing co-
lonies and hospitals. That is why I
say that the Boards should be brought
into the picture. The Board may be
brought into the picturc. The rate
of cess may be increased. Sufficient
fun may be allotted.

In regard to the construction
of  houses I may submit
that there is a provision in the
Act—if the employers fail to cons-
trust houses, Government will build
their own houses and recover the
money from the employers as arrears
of revenue. Why should they not
take it up seriously? The Govern-
ment should acquire land, construct
houses, the cost of which should be
recovered from the employers,

I commend this Bill. At the same
time I would request the hon. Minis-
ter of Labour to try to bring a more
comprehensive Bill to give a better
deal the long neglected sections of
workmen.

*SHRI ERA MOHAN (Coimbato-
re);: Hon. Mr. Chairman, Sir, the
Plantation Labour (Amendment) Bill
that has been introduced by our hoa.
Minister of Labour deserves to be
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mm@ﬂded by: the enﬁm'house una-
nimoysly and.1 oa behal of Bravidg
Munnetra Kazbagam wish to say a
few words. The Plantation Labour
Act was passed in 1951 and after 30
years this parent legislation is sought
to be amended through this Bill. I
extend my whole-hearted support to
this Bill. I would briefly refer to the
myriad problems of the Plantation
workers and how they are sought to
be resolved through this amending
Bill, the implementation of which is
vested with the State Governments.

So far the plantation with an area
of 10 hectares is to be registered, but
now the plantation with 5 hectares
can be regisered. The Registrar is
to be appointed by the State Govern-
ment. Similarly, there will be a
Commissioner who will go into the
extent of damage etc., caused to the
habitation of plantation workers eith-
er due to heavy downpour or due to
sudden cloudbrusts in the hilly tracts
and recommend the amount of com-
pensation to be paid to them for such
losses. This Commissioner is also
to be appointed by the State Govern-
ment. These are no doubt laudable
objectives meant to serve the cause
of lakhs and lakhs of plantation work-
ers. All of us here are fully acquain-
ted with the woes of these workers.

I would like to apprise you of the
vicissitudes of lakhs of plantation
workers in Udhagamandalam and
Coonoor near my town Coimbatore,
in Gudalur, Munnar, Kollimalai, Er-
caud, Kodaikapal, Cumbum and Ana-
malai Hills in Tamilnadu where we
have plantations of tea, coffee, carda-
mom, rubber etc. The sweat and
blood of these workers bring to the
public exchequer thousands of crorcs
of rupees in foreign exchange, with
the help of which we seek to indus-
trialise the nation as a whole. It is
an irony that those.workers conti-
nte to live in primitive conditions ex-
posing themselves to vagaries of wea-

*The original speech was deliveredin Tamil.
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ther and whims of plantation-owners.
Educational facilities, public health
amenities, basic mjnimum senitary
conditions around their habitations are
woefully lacking. When land-slides
occur during peak rainy season, these
workers live in islands of isolation for
days together without any contact
with the rest of the country. I am
really happy that this legislative effect
is meant to compensate these helpless
people ir. therr houc of distress. But
here comes the question of effective
implementation of the provisions of
this Bill. The State Government has
been entrusted  with the onerous task
of redressing the genuine, hardship of
the plantation workers. I wonder
what will bz the fate of this Bill in
thc hands of the present State Gov-
emmment in Tamil Nadu, where nine
senior 1.A.S. Officers have resigned
and run away to foreign countries
becausz of the incessant and intoler-
able harassment of their political
bosses.

In Tiruchendur an Officer of the
Hindu Religious and Charitable End-
owments Department was murdered
and the issue was closed by the Po-
lice as a matter of suicide. But the
persistent public agitation compelled
the State Government to constitute
Paul Commission. While the State
Government was hibernating over the
Report of the Paul Commission, the
resourceful Opposition Leader get this
Report published in the newspapers.
Then the wrath of the State Govern-
Officer by
name Sadasivam who was arrested
and harassed on unfounded suspicion
by the Police only last week. Thiru
Selvam, the Associate Editor of po-
pular Tamil Daily MUROSOLI and
Thiru  Shanmugam, the Govern-
ment official working as P.A. to the
Opposition Leader have been arres-
ted on some baseless allegations. The

+house of Thiru Murosoli Maran, M.

P. (Rajya Sabha) has been ransac-
ked by the Police today in Madras.
Such a State Government, drunk
with political power and arrogance
of authority, not being reluctant to
give refuge to murderers, is being
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vested with the authority to imple-
ment this Bill for the welfare of plan-
tation labour!

MR. CHAIRMAN: It hag nothing
to do with thjs Bill. -

SHRI ERA MOHAN: Sir, this
has everything to do with this Bill.
Through this Bill the Central Gov-
emment j empowering the State
Government to implement these salu-
tory provisions intended to serve
the cause of plantation workers.

I have to stress these points to
emphasise the inevitable need for the
Central Government to have an ins-
titutional set-up for ensuring effec-
tive, efficient and expeditious imple-
mentation of this welfare measure,
particularly when such onerous res-
ponsibilities are being entrusted to
the care of callous State Government
like that of Tamil Nadu.

In conclusion. I would like to point
out that there is necessity for collec-
ting Plantation Workers Cess from
the Plantation-owners so that  the
funds needed for providing  basic
minimum living amenities can
made available to them. A Group
Insurance scheme should also be im-
plemented for the welfare of plant-
ation workers. For the houses of
Members of Parliament in New Delhi
a Group Insurance scheme has been
evolved, Such a Group Insurance
scheme should be formulated and
implemented for the welfare of plan-
tation workers also. I am sure that
our hon. Labour Minister wil] -take
necessary initiative in this  regard.
On behalf of DM.K. T extend my
wholehearted support to this laud-
able legislative effort,

s freevdt s saw (Wa-
argr) : awmfa TRy, w@itm
¥y (gedz) fa=, 1981 #7 K
RAGA  Fear § qAT T4 A A AT
2 97 dgw AT F Ak # &
NOFdHa N aEwFar g, = *
IRATgg fdeq 3T Igarg |
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q@ @ dema 3 (@) (1) R, fam
# ag feargmi @ :

“Bvery employer of a planta-
tion, existing at the commencement
of the Plantations Labour (Am-
endment) Act, 1981, shall withia
a period of sixty days of such
commencement, and every emp-
loyer of any other plantation com-
ing into existence after such com-
mencement shall, within a period of
sixty days of the coming into ex-
istence of such plantation make an
application to the registering offi-
cer for the registration of such
plantation:”

Ia® ary Afawig —

“Provided that the registering
officer may entertain any such app-
lication after the expiry of tho
period aforesaid if he is satisfied
that the applicant was prevented by
sufficient cause from making the
application within such period.”

ta ¥ tad ag @ fx feedum
6 AN F AT AR AJAC R 1.
AR I A¥ ;T Qrar g Ay Jr7 A
Ay Nfed F ag smacar 7 &
g fo faat 9517 Y @AY F @
38 W@ MT A ILHT TTER TAAE ©
fmr ar aFar g1 I¥  AWA T4
# gg Mifaswt } faar § @1 g=dAax
ATAYH F1 TALT FWT | g
€ 6 AL Frany aga ORI |
AR B 6 A FT g Raar faeg-
wa A&  wrar @ @ say fgars
fas q¥ra  gar Frfgg ) syt
Tt 3I9F fgars aar a1 yragm
QAT wfgg | "7 am @ SR

Dnt_:mmla 23, 1981

(Amdt.) Bill 392

w1 aaEqr Aff ¥ A A st
F; qraar q AP 3 whae
3¢ 3aEqr wrawE ¢

At ARy @ fra & f@n
3(aY) ®i aa-Farq (5) A famr 3—

“Where after the registration of
a plantation under thisrﬂnn_ any
change occurs in the ownership or
management or in that extent of
the area or other prescribed parti-
culars in respect of such plantation,
the particulars regarding such ch-
ange shall be intimated by the em-
ployer to  the registering officer
within thirty days of such change
in such form as may be prescri-
bed.”

g Ta¥  Far syuear @ fa
A Afaw carEwq F amry
T3 AT A¥ra vE@w &1 @ faam
? mie ITY A 3z IATA 4. Far
R AAT A aw¥ F fag I F;oT
2y 9awr ag Fa@wa nafdr
] W YA A Rar @ @) 9aF fag
F4r Sqradgra g 7 ag Wt @ F1AA
F W4FART Fwar § w2 ag afaw
o FIAAT A% ¥ naeny @ Wk
I8 AT A F &AT faadr
arfgg 1+ 74 faa & 3o wame @
gragrA  Af femr pr g1 zaF
wt sn3eqy ¥4 faa § w1 A arfgo
S W cAMEwA Arfas F1qA ¥ =R
& Fifrw 53, IaF faqres £ 7
ANE as WA acdr anar faam
Arawma § |

THY ¥ g4 e fam &
A3wa 6 MUY TR FY dwwq 12
3 ag foar 3——
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“In Section 13 of
Act, —

(i) for subsection (1), the follo~
wing sub-section shall be substitu-
ted, namely:—

the principal

(1) In every plantation where-
fifty or more women work-
ers (including women wor-
kers employed by any con-
tractor) are employed or
were employed on any day
of the preceding twelve
months, or where the num-
ber of children of women
workers (including women
workers employed by any
‘contractor) is twenty or
more, there shal] be pro-
vided and maintained by
the employer suitable roomsg
for the use of children of
such women workers.”

3@ At 1ad mr4Erd fmav @,
AT AW ARAAT IR TN F
fgars #11  srdardr # Irgn
vt 7§ e Aaf oy TE R
P1dwa FaAt # grar & M @@t w
¢ feadde srfE afaard adh
Arar, sifag g4 ara¥ F am@ar
aff ar & 1 3afag our syaeay
F wAr fza, fAaF 3aF 9raar
g1 A BT 45T AITEY F 91T AIF
g2, 3% Maw &e3 593 Fr sqEay
T8 A wf ¥ wg HAA AT A
Farar arqrrl AT FAr @ ag
g2 f5 agi 9 asa9f & fau fgam-
A,  agadegam, ga faam
AT AT g amE@T A& AN
syTear qr AT arfgg ) ¥ axgeano
Faata arsers & asat #r qgwm
& fag gr Az o1 Gar Tifge
g @I P AFTQW  AFAT §
TE TAM A q3dd @ AT  aqR
ANT @R FIH L1 T A @h
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AWR @A Ay @ mar
AFT ATEIA ... | (wwETT )

grefen wfafad ¥ at # amy
mr ¢ fa @t 9 9iZ-81F WhuE
AT T FATTY Aver W7 o
Q Awge WY T wEw ?
rafag ¥ gare ag ¥ fa Aagd
* fagazrY & sagear A ;fgq

g1 Fqcy F AR, ARAY
®7 AT R 4T gra-qig ZE Ay § @
woqma F fAaggadagr & 1 feaar
FqawA  JTX  arr ¥ MT fmaar
gra-dv zzx @z frar argm W%
w5AMA 3 FY F:7 |argqy QAT 7
T FFFama ¥ * fqu erar weAr
Q4T a1 ANET AfHST o qrm™
d RNE wFrr Jar? Thn AW
F syweqy faata  Arems g
yfe qrarar arar-Aer F1 fagr @)
Iax wawr A g ara WL A sTaar
M TE ARG AT AFIT T <A A
F2 4wt gafag aerd afgwrd
F FTAU FTTANA FI TS A TS sq3%TAT
w 1Al arfeq a3 At &7 Arga
A0F A Aagd FT WAT P wFaAr

g

16 (%) & and FMwT f
FETFIAA FT B AT 7 &1 Afuwre
fagr @ M Ia% are adia A
# ey @1 A TAR F faams
Faar gt g A g8 @ grf-wE #
2, AfFq afe aage &

AT AF T
fgars Faar giir g @ a3 fag
arr  gfera @ar 1 zafag war

fidza B fs T.& fag s «rea
syaeqr At arfgn ) feefgre afa-
@z A ag afgsr ar ifgy, arfs
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AUGLFR TAH ATy |WIEATFT Ak |
g wIE |

Clause 16F reads:
“The right of aay to
"claim compensation \nﬁl’:mon

16A shall be without prejudice to
the right of such person to recover
compensation payable vader any
other law for the time being in
force; but no person shall be en-

utiedtoelmcomponsanonmoro'

than once in. respect of the same
collapse of the house.”

ofz g% w¢ A D AreEt A st A
AT feqdz 3a AT & fa wm
Adl # &FAT 1 A ATA AR
Aar S 2 5 ag 2 & fag w7y,
AR afr AaFyr 1 wEr wEn afa
N sifead ¥ gra-9v T Sk §,
Aa WY 3377 feqdTe FrRna 8w
A T aFAT II R N ey
! wrAr arfgr arfr wrqa F frws
B} 0@ mreds 3 fag ATT |

A WY 3 FAGN 0FE-
freya & ary & fagy gar: &1 N
TMIAT7 Ay finr aor % | fViETT,
gzaZanz, Wwwma, Afess ¢ ffe-
2rg, arfe ar fear ware 31 WE
gragry A &1 T s syaEamm
Fr AT Afer |

EG TR SATIRVIN- (S )~ -
£o Tue RS Fr oW 93ITAT AT

arfam | o) AT cafgws @ uEr ov
¥ smarqic 9. arfgd 1 =3
AN FEY A dnd AgFEH A dim

o 1 avas TR gERE
wvE KTfar @ ATTS E W7 ATLET
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il WE wrdard @ v
21 Aqre 2vizrea faa w1 ovarge
20 ¥y WY Qv ¥ ¥ R, {fsq
anwr T godmd 1 & e
afe  n1T M4 wfw I W am
5 ¢ At an Aagd W T
At faa @ 2 HE srdarg
AR O =& Q | ¥4 wyrEr
q My wra @ awar @ | Aaw
TaaZgm e &

M 20 W WY TATT FUE §
W1 aff 3 arw ¥ §o who mrfo
gl B aff XY Bk srdarg
AR AT A 0 g fan w@r
¥ mfar ow Woar ang
R 9 woy @ @7 17T
& fag fraffer &Y & 2w a7 77 )
Ia% X A r frder R s fefa-
g7 A1 wfgg | wgmE waw Aw
I AT & 16-65 A I
T AR @A 21 vk
Fi HIAGFAT | T T F AQET
gty gefeg Far g A fraws
w7 g6 g7a0 w fefaga o

& AeF) geugrg 1T g /7T
gq fea o1 Fads avar g

SHRI K. A. RAJAN (Trichur):
I am sorry to say that this is a bel-
ated piece of legislation. If you see
the parent Act, it was of 1951 and

-after that 30 years have passed and

this piece of legislation comes. This
Bill was brought in 1973 and then
it went to a Joint Select Committee
which took 2 years and submitted its
report in 1975. After 7 years this
Bill has been brought before the
House. In the meantime much water
has flowed and the overall economic
situation has changed

SHRIMATI RAM DULARI SIN-
HA: But better late than never.
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chm K A-akRAJA;le A&lot of
anges have taken and th
have ‘not been thken into accou:t.y
That is what I say. Really, Sir, it i
kigh time that they brought forward
a comprehensive piece of legislation
on plantation workers.

Even then, whatever has been
ted in this legislation .is
welcome and there are certain feature
which I can welcome. They
are regarding the working boun
which you -have breught down from
64 to 48 hourss. Then the workers
are also given benefits as per the
provisions of the Workmen’s Com-
pemsation Act.

One thing I wotld like to stress
regarding these things. There is the
difficult location. The plantation in-
dustry is located in isolated places. If
I am correct, it is located in difficult
areas and then modtly women are
the workers in this industry. The in-
dustry is located in far off places. So
there is the problem of lack of in-
frastructural facilities for implemen-
tation of the Act. We will find it
very difficult, The officers and the
machinery to implement these things
cannot do their job because of the
peculiar fpattern and location of the
industry. It is really very much g3
problem. You see the working of
the Equal Remuneration Act. Real-
ly that Act is not properly looked af-
ter in the industry. Most of the men
and women workers are having di-
fferent patterns of wages. So the
implementation and other things is
a problem.

The Select Committee, even tho-
ugh it was not empowered to go into
all thesc aspects, went into these
problems and have made some gene-
ral observations. They say regarding
implementation: —

“During the course of the evi-
dence tendered before the Com-
mittes, the representatives of the
workers employed in the planta-
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tons Stated that the implementa-
tion of the provisions contained in
the Eﬁnﬁﬁmmubour Act, 1951,
pat ose whi .

for the v:;jious wdfa}h:h mcasm:
for the workers had not been at all
satisfactory. They ocontended that
there had been more wviolstions
than the observance of those pro-
visions. Officials of the State Go-
vernment entrusted with the du-

ties of implementing the i
sions of the Act also MI:;;
due to paucity of inspection staff
and transport facilities, they had
not been able to arrange for the
inspection of the gardens under
their supervision to the extent re-
quired. The Committee during
their tours to the plantation areas
also observed that in many 5
even the barest minimum facilities
such as arrangement for the sup-
ply of wholesome drinking water,
latrines and urinals, provisions of
qualified doctors and medicines,
had not been provided though
these amenities were required to
be supplied by the employers un-
der the Act.”

This is the observation they have
made, They took evidence and tour-
ed all over the country. This is the
observation made by the Joint Select
Committee as to how far whatever
measures, whatevar walfare measu-
res we cnact are being implemented.

Then coming to the provisions re-
garding punishments for  violations
of the Act, the inadequacy of the
punishments was brought forth be-
fore the committec and it was pleaded
that

prescribed in thc Act, the deterrent
cffect of such punishment would not
be felt. This is the obscrvation of
the Committec:

“The Committee agrees with
tiat view and recommends to the
Central Government that the exis-
ting provisions of Section 36 of the
Plantation Labour Act, 1951, be
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' [Shri K, A. Rajan]
amended to the effect that for.any
violation of the provisions of the
Plantation Labour Act, 191, and
the rules made thereunder, the ma-
nagement shall be punished with
. imprisonment /which should not
be less than there months, by a
competent court not below the
rank of a first class Magistrate.”

Why I am mentioning this is because
of this. What is going on regdrding
‘houding® For housing we give so
much subsidy and so much loan but
how far bouse construction is satis-
factory in the plantations. It is better
to entrust the whole construction pro-
gramme to the State Government and
let the State Government concern-
ed do the job and the money will
be recovered from the plantation

people.

MR. CHAIRMANfi Nowitis §
O'clock. You would like to continue
tomorrow?

SHRI K. A, RAJAN: Yes, Sir, 1
will continue tomorrow.

17.00 hrs.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS:
(SHRI P VENKATASUBBAI-
AH): Sir it is now 5 O'clock. My
item is coming, I only request that
the Plantation Labour may be com-
leted today itself.

MR. CHAIRMAN: How?

SHRI P.  VENKATASUBBAIAH:
After this, there is half-an-hour dis-
cussion. After the Half-an-hour dis-
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cussion is completed, this Bill may
be taken up.

AN HON. MEMBER: No, Sir.

SHRI P. VENKATASUBBAIAH:
Sir, our time schedule is tight and
there are large number of itmes.

SHRI KRISHAN CHANDRA
HALDER (Durgapur): After all we
may take up this Bill tomorrow mor-
ning, I wanted to help you.

MOTION RE. ANNULMENT OF

ALL-INDIA SERVICES (DEATH-

CUM-RETIREMENT BENEFITS)
AMENDMENT RULES, 1981

MR. CHAIRMAN: Now we may
take up item No. 24. Shri Shejwalkar
is not here. Shri Phool Chand Ver-
mga is also not here. Dr. Vasant Ku-
mar Pandit.

DR. VASANT KUMAR PAN-
DIT (Rajgarh). Mr. Chairman, Sir,
I beg to move the following:—

“That this House resolves that
in pursuance ‘of sub-section (2)
of section 3 of the All-India Ser-
vice Act, 1951 (61 of 1951)
the All-India Services (Death-cum-
Retirement Benefits) Amendment
Rules, 1981, published in the Ga-
ette of India by Notification No.
G.S.R. 248 dated the 7th March,
1981 and laid on the Table of
the House on the 15th April, 1981
be annulled.

“This House do recommend to
Rajya Sabha that Rajya Sabha do
concur in this resolution.”

Sir, there is a matter of principle
due to which I have stood and I say:

“That this House do recomm-
end to Rajya Sabha that Rajya
Sabha do concur in this resolu-
tion.”



